NATIONAL COMPANY LAW APPELLATE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Company Appeal (AT) (Insolvency) No. 1035 of 2022
& I.A. No. 2959 of 2022

IN THE MATTER OF:

Dinesh Mehta ...Appellant
Versus
Amit Kumar Mehta & Anr. ...Respondents
Present:

For Appellant: Mr. Santosh Kumar, Mr. Bhaskar Nayak and Mr.

Adith Nair, Advocates.
For Respondents: Advocate for R-1 present but appearance not
marked.

ORDER

01.09.2022: This Appeal has been filed with 197 days delay in refiling

the Appeal. Learned counsel for the Appellant submits that a document was
to be filed alongwith the Appeal which has foreign origin — Sharjah, United
Arab Emirates. He submits that time was taken to obtain translated copy of

the document.

Learned counsel for the Respondent No.l opposing the submission
submits that the document has no relevance in the present Appeal and no
letter has been annexed by the Appellant with such intimation which was

sent to the Registrar.

Sufficient cause has been shown to allow application for condonation
of delay of 197 days in refiling the Appeal subject to payment of a cost of
Rs.10,000/- (Rupees Ten Thousand Only) to the Respondent No. 1. The cost

shall be paid by the Appellant within two weeks.

Cont’d.../



Learned counsel for the Appellant seeks liberty and is allowed to file an

Additional Affidavit within two weeks.

List this Appeal again on 22.09.2022.
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